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or of the Single Zrter Bench delivered by 

Hon'ble Shri T.Chandrasekhara Ready, Member(Judl.). 

This is an applicat1ion filed under Section 19 of 

the Mministrative Tribunals Act to direct the respondents to 

appoint the applicant as Extra Departmental Delivery Agent 

of Lingampet Sub Post Office, iizaitad District pursuant to 

the notification dt.22.9. 1992. 

The facts giving rise to this O.A. in brief are 

as follows:- 

The father of the  applicant w- one late b'bhd. Hussa 

was working as Branch Post Master Irl Village of IA.ngampet 

Mandal, Nizambad District, Andhra Pradesh. The said rthd. 

Hussain died on 12.3.1987 while in service. The applicant 

is said to be the only son of the said l'bhd.Hussain. The 

applicant subm'itted an application dated 13.3.1987 to the 

Second respondent requesting him to appoint as Branch Post 
1\ 

Masterof &rpol Village on cothpassionate grunds. Pending 

the said application dated 13.3.1987 to appoint the applicant 

on compassionate grounds, the applicant was temporarily 

appointed as Extra Departmental Branch Post Master, Yorpol 

Village by order dated 26.3.1.987. The applicant worked for 

some time. On 8.2.1988 the applicant was removed fiom 

service on the ground that the applicant was not a permanent 
flAt 

reside 	of krpol village, ,lt he is atcperrnanent village 
1 

Lingampet village. The applicant haaagain submitted a 

representation dt. 15.2.1988tO the 3rd respondent r 

appointment as Branch Post L4ster Korpol village. As per 

proceedings dated 17.8.1988 the applicant had beea informed 

by th63Office of the Post Master General, A.P.Circle, 

Hyderabad as regards cnnpassionate appointment in Extra 

Departmental cadre that the Directtrate' s instructions 

provide such an appointment W the dependent of ED official 
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who died while in service and that the SSP (1st respondent) 

had been directed to check up the fincial and other aspects 

of the family of late BPM to take action on merits to provide 

him in any suitable vacancy. 

The applicant seems to have put in another 

representation dated 2.11.1992 requesting the respondents to 

provide him an appointment on compassionate ap grounds. To the 

said representation dated 2.11.1992 on 16.11.1992 the Senior 

Saperintendent of Post Offices, Nizaithad Division had informed 

the applicant that the matter was being looked into. It is the 

grievance of the applicant eveb though the matter is pending 

right from the year 1988 with regard  to his appointment on 

compassionate ground, that hehad not been considered by the 

respondents to appoiniflfiiJon compassionate grounds. The 

present O.A. is filed by the applicant for a direction to the 

respondents to con4ider him for appointment on compassionate 

grounds, to the post of Ext$ Departmental Delivery Agent of 

Lingampet Sub Post Officer As. -a matter of fact a notificatio: 

on 22.9.1992 had been made inviting applications to fill up t 

said post of Extra Departmental Delivery Agent of Lingarnpet 

and the applicant herein seems to be one of the candidates 

that had applied for the said vacancy. It is the contention 

of the applicant that he is liable to be considered for 

appointment to the said vacancy on compassionate grounds. 

Ve have heard Mr.V.Venkataramana, Advocate for 

the applicant and Mr.N.K.Devraj, Standing cunsel for the 

respondents. 

On the representations of the applicant dated 

13.3.1987, 10.5.1988 and .2.11.1992  final orders had not b 

passed yet by the respondents. So, in view of this posit 

we are of the opinion that it would be fit and proper to 

re dispose of this O.A. by giving appropriate d1rectons 
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6. 	1 Hence, we direct thee respondents to pass final 

orders on the representations of the applicant dated 13.3.1987, 

30.5.1988 and 2.11.1992 with regard to the applicant's appoint-

ment on compassionate grounds within a week from the date of 

the communication of this order. Further, after heEring 

both sides we direct the respondents to maintain status 

quo as on date with regard to the vacancy of Extra Departmental 

Delivery Agent of Lingampet Sub Post Office until final orders 

on the said representations of the applicant are passed. The 

applicant would be at liberty to 'approach this Tribunal in accord 
a- A 

ance with law after the said final orders aW passed by the 

respondents, q he continues to be aggrieved 

Communicate the operative part of this order to 

the Firts respondent by wire at the expense of the applicant. 

The parties areto bear their own costs. 

- 

(T.CHANDRASEKHARA REDDY)( 
Member (Judi.) 

Dated:17th February, 1993 

(Dictated in Open Court) 	oepGty aegistr , Atr(J 

To 
The Sub Divisional Inspector of Post Offices, 
ICamareddy, Nizamabad Dist. 
The senior Superintendent of Post Offices, Nizamabad 

Division, Nizamabad. 
Whe Postmaster General, A.P.Circle,Hyderabad. 
One copy to Mr.V.Venkataramana, Advocate 

62/2RT Saidabad colony, Hyderabad. 
One copy to Mr.N.R.DeVraj, Sr.CGSC.CAT.Hyd. 
One spare copy. 
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TEDsY coHpArEL 6 Y 

CHzCflsj, SY 	APPf-tOVj) BY 

IN Ii-;L CENTRkL AU11 NI STRX2IvC TFJELTIhL 
FiYDLJk/iJ;-.D BL,cH Jr NYDERAEAD 

THE HONflLE, M1.V.,ftEELADRI RhO ;V.C. 

/T 
THE HON' BLE 

- 	AND 

THE HON'BLE MR-CUWDRA SEXHAR REDDY 
- 	:ME14BER(3) S - 

-ID 
a 	 lfHb 	 MR. 	 -- 

TED: (j_ 	igg 

OkL.Bk7 UEGMENT 

- 	 R.P./C.P/M.A. Na. 

in 

e.A.N. 

(w.P.No. 	) 

AthUtteq and Interim directions 
- 	 issued. 	- 	 -- 

I4. 	
-\ 

-- 	 Allowd 	- 

Disposed of with dire.tions 
--- 

Dism

/ted/Orddre

d as Withdrawn 

Di-smd 

Dismd fordd1t 
Re je  	fCe 	Adni:ns,tr;0 Trib;nat --- I 
No order as to 1OStS.DESATCH 
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